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ORDER (ORM)

HCMi BLE MR. JUSTICE V. RAJAGOPALA REDDY,VC((J)

Heard the learned counsel for the applicant and

the respondents.

^he only grievance of the learned counsel for the

applicant is that the Tribunal while disposing of th€r O.A.

has not granted to the applicant the arrears of pay or

benefits of seniority. It is not an error on the face of

the record which could be reviewed in a Review Application,



J
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However, it is stated by the learned counsel for

the applicant that the date of original appointment as

Untrained Teacher in the pay scale of Rs. 95-155 was

wrongly mentioned as 1.7.1955 instead of 19.11.1952. It

appears, by mistake 1.7.1956 has been mentioned in the

order. The date of original appointment of the applicant

as Untrained Teacher is accordingly corrected ise 19.11,, 1952

instead of 1.7.1 956. t>h th(^^ correction^, this R.A. is

(K. Muthitfnjmar )
Member(A)

(V. Ra lagopala Reddy )
Vice Chairman (.1)


